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REFERENCE   TO  THE     REPORTED 
HIJACKING  OF AN    INDIAN AIR-
LINES PLANE  ON FLIGHT    FROM 

CALCUTTA TO  DELHI 

SHRI ARVIND GANESH KULKARNI 
(Maharashtra): Sir, I had taken permission of 
the Chairman to mention after zero hour 
about the incident of hijacking an Indian Air-
lines plane flying from Calcutta to Delhi. The 
plane was hijacked by two persons, both 
named Pandey, and was forced to go to 
Varanasi. We hope that the passengers have 
been now unloaded and whatever action the 
Government proposes to take under whatever 
law will be taken. But what I am highlighting 
is that the safety of air passengers is in danger. 
As has been rightly pointed out by the leader 
of my party while speaking in the Lok Sabha 
debate, the sharpening of attitudes has been 
more sharpened. There is crisis of confidence. 
Conditions of chaos have been created by 
various acts of the political parties inclusive 
of Government party Government which are 
not conducive to healthy democracy. At the 
same time, Sir, it is also our duty thax we do 
not solve these problems in the streets. 

Sir, if we see the London press today, they 
have said that it is a total political blunder of 
the Janata Party in taking this decision. At the 
same time I do not question the authority of 
the Lok Sabha. They have already passed 
whatever verdict they wanted to pass. I am 
not challenging their verdict. But the political 
aspect our party has already been highlighted. 
But, Sir, I would only submit to the Members 
of the Congress (I) and some Members of the 
Janata Party inclusive of Members of my 
party that the sharpening of attitudes will 
ultimately divide this country. If there is 
violence created and if we make every 
decision taken through democratic processes 
challenged on the streets. It will create a 
further chaos in this country. 

(Interruptions') 

SHRI MANUBHAI PATEI, (Gujarat); Mr. 
Kulkarni, you say that Congress (I) and 
Janata .   .   .    , 

(Interruptions) 

AN HON. MEMBER: You are killing the 
parliamentary system. That is what you are 
doing. 

(Interruptions) 

SHRI JAGANNATHRAO JOSHI (Delhi): 
Let us know what is the special mention 
about it. He started with the hijacking of the 
plane and how he is giving us sermons, 

(Interruptions) 

SHRI JAGDISH PRASAD 
MATHUR (Uttar Pradesh): I would ask Shri 
Kulkarni whether he approves     of     these     
things,     or     not. 

 

SHRI ARVIND GANESH KULKARNI; 
What I was expecting was that the Janata 
Party Members would know that they cannot 
react to it in the way in which they are 
manifesting which is not quite creditable to 
them—and what they are also to blame 
somewhere for it. 

SHRI MANUBHAI PATEL: Not for 
violence. 

SHRI ARVIND GANESH KULKARNI: 
You must know what I am talking about and 
what is the meaning of my words. I am using 
very specific words, words which are demo-
cratic and can be uttered in Parliament. I am 
not using any words which are 
unparliamentary. Sir, a democratic decision 
has been taken by the Lok Sabha. I am not 
questioning that. I have never questioned that; 
nor will I ever do that. The political part of it, 
I have commented upon. It is a total lack of 
maturity. But that is for your party to dig your 
own grave or come out and serve the people.    
What I am concerned with as a 
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member of the political party to which      \ I 
belong and ae a    Member of this House, which 
is the Elders' House, is that if democratic 
decisions are taken to the streets for challenge 
the entire country will be thrown into a chaos, 
whoever might be responsible for it, whether it 
is the Congress (I), whether it is the Janata 
Party or whether it is the Congress    Party.    It 
is the responsibility of democratic and peace-
loving persons that we should not try to solve 
this problem by taking it to the    streets    all    
through    violence. Hijacking of plane might be 
a solitary instance.    I did not    personally hear 
what Mr. Verrna said; but it must be true.      
Yesterday I    received a telephone call from 
some correspondent— just listen, how the 
atmosphere is surcharged—telling     me     that     
Sanjay Gandhi's   friends     were   hijacking   a 
plane.    Sanjay Gandhi has been sick and has 
been operated upon. His associates   might   
have   been    responsible what     happened   is.     
(Interruptions) Justlisten. 

SHRI ARVIND GANESH KULKARNI: 
Ultimately, ft came out that they belonged 
to the Youth Congress (I). Whatever it is, 
what I am saying is that when violence is 
created and attitudes are sharpened—triers 
are acts of stone-throwing and other acts of 
violence even in judicial courts, and also 
false rumours are spread, I would earnestly 
plead with all the intellectual persons, all 
the democratic persons in the country, all 
members of all political parties, for 
Heaven's sake, not is try to solve a matter 
which has been decided by the Lok Sabha 
by a majority by taking it to the streets. That 
much I want to say. 

SHRI ARVIND GANESH KULKARNI: To 
respect the Leader of the House and the Leader 
of the Opposition is the convention. The 
convention is to respect the Leader of the 
House and the Leader o* the Opposition.    
Please take your seat. 

SHRI PILOO MODY (Gujarat): You saw 
how the convention was followed only half an 
hour ago. That was the occasion whea you 
should have pointed it out. 

 

(Interruptions) 

(Interruptions) 
SHRI KALP NATH RAI (Uttar Pradesh): 

The Leader of the House is talking.    Please 
sit down. 
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(Interruptions) 
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The Lok Sabha adjourned. When she was 
expelled from the House, she had no business 
to sit inside the House. She hould have come 
out and sat in the lobby. 

 
(Interruptions) 

MR. DEPUTY CHAIRMAN;   Order, 
please. 

(Interruptions) 

(Interruptions) SHRI ARVIND 
GANESH KULKARNI: The point is, Mr. 
Jagan Nath Rao has said that Mr. Kulkarni has 
not raised his vioce. I have raised my voice 
here and said that anything affecting the 
dignity of the Rajya Sabha is to be totally 
condemned. (Interruptions). I have said it a 
hundred times. (Interruptions) Mr. Jagan Nath 
Rao cannot accuse me. (Interruptions) I have 
condemned here the activities and shouting... 
(Interruptions) .... of the Congress (I) Mem-
ber. (Interruptions) You cannot accuse me. 

SHRI JAGANNATH RAO JOSHI: 
Without any foundation, he accused the RSS 
and the Jana Sangh. That is my contention. 

(Interruption^ 

 
SHRI JAGANNATH RAO JOSHI: It 

should be done both ways, not only one way. 
(Interruptions) I am an old Member. 

(interruptions) 

SHRI JAGANNATH    RAO JOSHI: It is 
below the dignity of the Leader of the 
Opposition to say such things. He must speak 
on the basis of facts. He cannot just say things 
on hearsay. 

MR. DEPUTY CHAIRMAN:    Order 
please. Now.   Mr. Jha. 

 

 

MR. DEPUTY CHAIRMAN:   Order, 
Please 

(Interruptions) MR. DEPUTY 
CHAIRMAN:   Order please. 

(Interruptions) 
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The House then adjouvneo for 

lunch at six minutes past one of the 
clock. 

The House reassembled after lunch at three 
minutes past two of the clock,. Mr. DEPUTY 
CHAIRMAN In tbe; Chair. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, what ahout that question? 

MR. DEPUTY CHAIRMAN:    There-are 
some  Special Mentions left over.. 
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Now,    we    will    continue with the 

Special Mentions . 

Shri K. K. MADHAVAN (Kerala) 
Sir, I am on a point of order.   This is a method 
of hijacking. 

 
MR.  DEPUTY     CHAIRMAN:    Shri 

Dinesh  Goswarai.      (Interruptions) 

 

MR.   DEPUTY     CHAIRMAN:    Shri 
IDinesh Goswami. 

 

SHRI DINESH GOSWAMI (Assam): Mr. 
Deputy Chairman, Sir, I am associating myself in 
raising before you this important matter of 
hijackng with my other colleagues. It is un-
fortunate that during the prre-lunch discussion 
political overtones were introduced in this 
discussion. I feel that it is not proper that we 
should I do so when we are discussing such an 
important and serious matter. The whole House 
should consider th;s matter in proper perspective 
and ponder over the seriousness of this situation. 

I Sir, as the paper reports go, the demand of the 
hijackers was that Mrs. Gandhi should be 
released from jail. It was a reaction to the 
action taken by the other House in response; 
to the report of the Privileges Committee. So 
far as I am concerned, I feel that it will not be 
proper on the part of this House or any 
Member ot this House to comment on the 
decision of the other House Our Party's stand 
has been made clear by our Leader in the 
other House, Mr. Cha- 

i van. While participating in the debate. But, I 
feel that a time has come when the members 
of both the Houses, the Members of 
Parliament, should seriously  consider  
whether  a  politics   of 
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confrontation or politics of vendetta can really 
lead to the survival of democratic institution. 
Democracy survives, and more so 
Parliamentary democracy survives, when both 
the majority and the minority when both the 
ruling party and the opposition parties, act in a 
spirit of conciliation, moderation and 
compromises and not in a spirit of 
confrontation. Unfortunately today it has 
become evident that the spirit of confrontation 
has grown more and more in the democratic 
polity of this country and is hampering the 
normal functioning of this House. I would not 
like to make any comment on the functioning 
of the other House. I feel that it is high time 
that both the majority and the minority of this 
House, both the ruling party Members and 
Members on the other side, should sit 
together, their leaders should sit together, and 
find a way out as to how this situation can be 
resolved. After all, Sir. it has been said in the 
other House, I hope I will be permitted to sav 
at least this one thing, that in the other House 
when a decision is taken by the majority, it is 
expressed as the collective wisdom of the 
House. I have no quarrel with that. We will, as 
democratic citizens despect the decisions 
given by the majority in the other House. But, 
at the same time, when the majority in this 
House takes a particular decision, it is not 
treated as the collective wisdom of this House 
and that is the tragedy of  parliamentary 
democracy here. 

When the ruling party says that the majority 
verdict must be treated with respect in the case 
of one House of Parliament, I feel that the 
same rule should apply with equal force in the 
case of the other House also. We have seen 
here, unfortunately, that in spite of the 
pressing demands from us, from the entire 
opposition, regarding the discussion of a 
particular subject, the Government is standing 
on ceratin rules and procedures and they are 
not permitting the business of this House to 
proceed at all. That is my general observation. 
My respectful submission would be that this 

sense of confrontation either in one House or 
the other will not lead io any solution of this 
problem. 

(Interruptions) 

Sir, if my friend feels that hijacks ing is a 
solitary problem, then I have nothing to aay. I 
would say that it is a manifestation of the 
totality of. the political situation in this 
country, and you cannot avoid that and if you 
try to avoid these issues, you will come to no 
solution. Therefore, my submission is that the 
Leaders of these Parties should sit together 
and should try to see that the politics of. 
confrontation is done away with. 

So far as the skyjacking that has taken 
place yesterday is concerned, I think that the 
House should unanimously condemn it and I 
am happy to say that the Leader of the 
Opposition, Shri Kamalapati Tripathi. has 
condemned it in unequivocal terms. 

Sir, I do not know whether it was mere 
delinquency on the part of two young men 
because the paper reports say that the hijackers 
were armed with one tennis ball and a toy 
pistol. But whatever it is, I can appreciate-that 
even if a person enters the cockpit with a 
pistolv a toy pistol or th« real pistol, the pilot 
has no ether alternative but to yield, because 
he has no way of knowing whether it is a toy 
pistol or the real pistol. It is true that at such 
point of time, emotions arc likely to run high. 
But I think, this House should make a un-
animous appeal to all sections—irrespective of 
political affiliations—not to resort to violence,, 
because we fc>e longing to this party and my 
friends in the Congress—I also, have always 
opposed the idea of the problems or the 
situations being tacxkled in the streets. Mr. 
Shiv Chandra Jha referred to Shri Jayaprakash 
Narayan. Our one fundamental difference with 
Shri Jayaprakash Narayan was during the 
period prior to emergency, when we gave a' 
call to the youth to take the problems to the 
streets and 



 [Shri Dinesh Goswami] 

we pointed out that in a parliamen 
tary democracy if you take the prob 
lems to the streets, the parliamentary 
.democracy cannot survive _______  

SHRI SHIV CHANDRA JHA:   You .also 
did the same thing. 

SHRI DINESH GOSWAMI: I am -not 
saying that we did not make mistakes when we 
were in the ruling party. We also made the 
mistakes .and are reaping the harvest. I feel, 
Sir, that they should try to tackle the problems 
without resorting to taking them to the street. 
Well, Sir. te same pollution seems to prevail 
unless an effort is made to improve the 
situation. 

Sir, sky-jacking is the    manifestation   of  
the  totality   of   the  political problem.   
Therefore,    I    feel,    it    is necessary   that     
,at     this  particular juncture,   the   Parliament   
being  sup-remei  the highest legislative body of 
the country, whose voice has a very important   
effect  on  the   people,  this House should 
appeal to all the countrymen not to take    this 
problem    to the streets and avoid violence.   I 
feel, the  time  has  come when  we should 
ponder jmd discuss  whether  we  can afford in 
this explosive situaiton, any confrontation or 
we should try to sort -out our problems amidst 
mutual discussion,   amidst     mutual respect  
and mutual     understanding  of  the problems.   
I  think  both  sections  of   the House should 
ponder over the problem in the light of the 
present situation.   I am grateful to you.  Sir, for 
giving me this  opportunity  to  place my views 
before the House. 

SHRI S. W. DHABE (Maharashtra): Sir, I 
associate myself with what Mr. -Goswami has 
stated just now on the incident of hijacking! 1 
at Varanasi. Sir, it is reported in the Hindustan 
Times: 

"The two hijackers, D. N. Pandey and B. 
N. Pandey who boarded the plane at 
Lucknow are reported to have demanded 
unconditional release    of   former    Prime 
Minister, 

. Indira Gandhi and a meeting with the U.P. Chief 
Minister where Prime Minister Morarji 
Desai, representatives of the press and All-
India Radio would also be present." 

;Sir. another thing, which is not beyond 
doubt, is that after the plane landed at 
Varanasi, one passenger by the name S. K. 
Modi managed to escape and made a similar 
statement at Varanasi. Sir, it is very difficult 
to believe—and it cannot be reasonably 
expected—that when the plane is hijacked, the 
lone passenger could escape and give a report. 

Another thing which is very surprising is, apart 
from the political overtones on the whole subject 
apart from the question of supremacy of 
Parliament and confrontation with political 
parties, the most important issue involved in the 
matter of security to the passengers. There is a 
check by the security staff and the security staff 
keeps a check when the passengers board a plane 
and when the plane lands. It is reported in the 
'Hindustan Times' that they had a pistol and a 
hand grenade in I hand. I do not know how such 
weapons. ... 

SHRI KRISHNA CHANDRA PANT (Uttar 
Pradesh): They had a toy pistol and a tennis 
ball. 

SHRI S. W. DHABE: Now, it is said that 
they had a toy pistol and a tennis ball. 
Whatever it may be. If the story in the 
'Hindustan Times' is correct, it seems they had 
a pistol and a hand grenade. If they had a 
pistol and a hand grenade, it was the duty of 
the security staff at the Lucknow Airport to 
find this out. If this was not done, why was it 
not done Sir, this is a very important matter. 
Now. Sir, some days back, an accident took 
place at Hyderabad to an Indian Airlines 
plane. Immediately,    the Government    came 
and 
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made a statement on the floor of both the 
Houses explaining the circumstances. Here, 
this is a very serious matter when a hijacking 
has taken place iui our country. But neither the 
Minister of Civil Aviation is present nor any 
statement is made by the Government on such 
an important issue and on such an important 
incident which has happened. Therefore, I 
would suggest that the Government should 
come out with a statement in this House either 
today or tomorrow explaining the circums-
tances. Let not the story in the Press or 
anywhere be taken political advantage of. 
Secondly, Sir, if such hijackings are allowed 
to continue like thig whether for political pur-
pose or for any other purpose, one day, our 
country, will be like the countries in the 
Middle-East and Africa where this is the order 
of the day. The life of the passengers or 
anybody will not be safe. Therefore, Sir, I 
strongly condemn this incident of hijacking. 
This sort of hijacking of passengers who have 
nothing to do with this affair should be con-
demned. Why should the innocent people 
suffer? Therefore, thig matter should be 
completely investigated either by a judicial 
committee or by a Parliamentary committee. 
Now. in this confrontation, some people may 
accept the opinion or the verdict of Parliament 
and some people may not accept. People have 
the right of dissent and they have also the right 
to carry on agitations. But when such 
agitations are going on and when such 
incidents take place, it is alleged that it was 
either done by the Jan Sangh or by the RSS or 
by the Youth Congress. Therefore, it is all the 
more necessary that this matter should be fully 
investigated. It is not a question of one party 
or the other. It is a question of the security and 
the safety of the people of India. It is a 
question 0f the security of the passengers who 
travel in planes. Therefore, the Government 
owes a duty to the society, to this country and 
this Parlaiment and they must come out with a 
statement telling us what 
are the real facts and waht is the real 

incident which has happened at Luck-now 
when this plane was hijacked. I expected that 
the hon. Minister will make a statement today 
itself. It is very difficult to understand the 
working of the "Janata Government". This is 
an impotrant issue. But they are not telling us 
anything and no statement is made. Lastly, Sir, 
whatever may he pohtical confrontation in the 
country, as has been said by others, I als0 say 
that agitations should be conducted peacefully. 
The cult of violence has no place in a 
democracy. Unless we accept the majority 
view, no democracy can function. Therefore, 
the cult of violence whether it is encouraged 
directly or indirectly must stand condemned 
and I would ask this House to condemn this 
incident by way of a formal resolution so that 
the public should know that Parliament does 
not accept the cult of violence in our country. 

SHRI K. K. MADHAVAN: Sir, before I 
speak on this very serious matter, I would 
make an appeal to my esteemed colleagues 
who are Members of this House, which is 
known as that of Elders. I would request for 
their tolerance for the simple reason that I may 
be saying something which may he 
unpalatable to some of them. Of course, they 
have to bear with me. I am sorry to say I was 
surprised at the behaviour before lunch in this 
House from both the extreme ends. It is a 
matter of disgrace that the Chair could not 
maintain order in spite of its best efforts. Of 
course, Sir, finally you succeeded. When I 
woke up this morning, it was not by the 
morning alarm. It was by the alarming news of 
this hijacking. I do not know whether these 
persons have been identified. But the fact 
remains, as my friend Mr. Goswami says, this 
is only a symptom, a symptom of a deep-
rooted disease and that disease began 
sometime back.   I am coming to that. 

Now, Sir, I have, in my hand, this paper  
'National     Herald',  established by one of the 
biggest leaders of this country.   According     
to  the political 



 

[Shri K. K. Madbavan] Complexion of this 
paper, the content^ of    the. paper    would be    
politically untouchable,   but   I   refuse   to   
accept that   approach    because    I    want   to 
know    what    is    contained    therein. At    the    
bottom    of    the   last   page of     this     paper,     
it     is     written: "printed     and     published    
by    Shri Yashpal  Kapoor".     He was  my  
colleague till April last,  an ex-Member of this 
House. I do not want to speak anything more on 
that matter. I took this paper with me because 
the hijacking is reported therein. I have gone 
through  all the    papers, but I have taken this 
paper with me because that has given a better or 
worse presentation of the news item.   The thing 
is, as Mr. Goswami said, they have made four  
demands.   The   one   demand,   as alleged, is 
release of Shrimati Indira Gandhi.   Our    
leader    in    the    Lok Sabha   has    stated   hi   
unmistakable te^msi that  we   a)re   opposed   
to  the jail punishment   of     Shrimati  Indira 
Gandhi, and also to the quantum and mode of 
punihhment.   But waht happened, after that*** 

MR. DEPUTY CHAIRMAN: Any 
reference to the other House, in any way, is 
not good. Please withdraw this. 

SHRI K. K. MADHAVAN: Yes, yes, I am 
withdrawing. 

MR. DEPUTY CHAIRMAN: It will be 
expunged. 

SHRI K. K. MADHAVAN: The report in 
the National Herald mentions, among other 
things, release of Shrimati Indira Gandhi 
from jail, and the fourth demand is 
withdrawal of all cases against Shrimati 
Indira Gandhi and her family members. 

Of course, the first demand about release 
of Shrimati Indira Gandhi is understandable. 
Sir I do not know the identity of these 
hijackers and the political affiliation of these 
people, but what disturbed me and what 
should disturb every right-thinking person in 
this country is this. The moment this 

**'Expunged as ordered by the Ohair. 

news of hijacking has come, simultaneously, 
the party led by my esteemed respected 
leader, my leader not now, but earlier, before 
the split of my party, Shri Kamlapati Tripathi, 
at the Centre and the U.P. Pradesh Congress 
(I) unit in that state have denied the 
responsibility, who inspired them, who abated 
them, who encouraged these young people? 
According to the latest reports, if they are 
true, these people are armed with only toy 
pistols and some balls. 

SHRI DINESH GOSWAMI:  Tennis 
tall 

£jHEI K. K. MADHAVAN: Whether it is a 
tennis ball or a criket ball, or wicked ball I do 
not know. Anyhow, it is reported that there 
was hijacking with arms.   And these leader 
unitedly  say  that  it was an attempt ta tarnish 
the image of their party. Sir, I do not want to 
go into the merit of this incident, but let us see 
what happened yesterday and day before. We 
have seen what has  happened here on the 
floor of this House.   Was our behaviour 
befitting?   (Interruptions)   I am not speaking 
about that House. I am speaking about    the 
Members of this House. 

MR.  DEPUTY  CHAIRMAN:   Please be 
brief. 

SHRI K. K. MADHAVAN: I am speaking 
about the performance of Members here. Till 
lunch time this morning, we have witnessed 
that undersirable method of action. Sir, I do 
not believe in this method. What I want to 
stress is this. Is it a political hide and seek 
game within the same party or is it a hide and 
seek game between the Government and the 
principal opposition? (Interruptions) In the 
same paper mentioned earlier there is a news 
item. (Interruptions) 

MR.  DEPUTY CHAIRMAN:   Please do 
not provoke the hon. Member. 
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SHRI K. K. MADHAVAN: On the one 
side, 50 Members of Parliament of the Janata 
Party collected to pressurise the Government 
to extend the session of Parliament. There is 
another news item saying that 50 Members on 
the other side collected for some other 
pupose. Is it 50 versus 50? They may be 50 
and the other side may also be 50. But we are 
not the third force. We are the real force, the 
real alternative and I stand for it. This sort of 
pressure tactics began long before the exit of 
Shri Charan Singh from this Government. 
Even after the exit, he continues the same 
thing which had begun with the killing of 
Harijans at Belchi. Now we have come to the 
stage of hijacking. 

MR.  DEPUTY CHAIRMAN:      That will 
do. 

SHRI K. K. MADHAVAN: I am not 
mentioning any name or person. I am 
mentioning the names of places only. From  
Belchi  to   Parliament,   it   is  a long process 
of anarchy. We have seen the gate crashing at 
the Prime Minister's residence by both these 
groups. One person was sitting on  that  side 
and one person was sitting on the other side.  
(Interruptions). So the methodology  is the  
same.  The  crime  is  the same. The attitude is 
the same.  Sir, We condemn this.   Fully 
knowing that we are between the devil and the 
deep sea,  we   stand  for   democracy.   It   is 
not a question of only saving the lives of 
passengers travelling by air or by rail.   
Ordinary men travel by rail, their lives are as 
precious as those of the Air passengers. 

MR.  DEPUTY  CHAIRMAN:     Thnt 
will do. 

SHRI K. K. MADHAVAN: Sir, it is the 
question of saving democracy and the survival 
of democracy. I am interested in seeing that 
democracy is not hijacked. That is my point of 
view We want law and order. We want the 
safety of this country. We want the safety of 
domocracy, freedom, peace and prosperity. 
(Interruptions) Sir, I am constrained to say 
that neither the 

Government nor the principal opposition can 
deliver the goods. Only we who believe in 
cherishing democracy can d0> it. We believe 
in and strive for saving democracy. Let us 
join hands to condemn this method of 
hijacking.   Thank you, Sir. 

SHRI BHUPESH GUPTA: Sir it is 
exactly one month.... 

MR. DEPUTY CHAIRMAN: There are 
some more people to speak on this Special 
Mention. 

SHRI BHUPESH GUPTA: Then I would 
like to make a Special Mention. 
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MR. DEPUTY CHAIRMAN: Dr. Bhai 
Mahavir—not their, Shri Nagesh-war Prasad 
Shahi—not there. 

SHRI   BIPINPAL   DAS    (Assam): Sir, I 
am on a point of order. 

SHRI S. W. DHABE: The hon. Deputy 
Chairman should ask the hon. Minister to 
make a statement on hijacking of the plane: 
Let the Minister make a statement. 

 
(Interruptions) 

SHRI G. C. BHATTACHARYA (Uttar 
Pradesh): Mr. Deputy Chairman Sir, a serious 
situation has arisen due to the hijacking of an 
Indian Airlines plane Boeing-737 with 126 
passengers and a crew of six yesterday night 
by two persons demanding the release of Mrs. 
Indira Gandhi. There is a widespread violence 
in the country which is a direct challenge to 
the sovereignty of Parliament representing the 
sovereign people of this country. This has 
threatened a democratic way and is paving a 
way for fascist dictatorship in this country. 
Mr. Deputy Chairman, Sir, I am very much 
happy today that the Leader of the Opposition 
and my friend Mr. Mehrotra have condemned 
these incidents. Mr. Mehrotra has demanded a 
judicial inquiry into it. I join with him in 
making that demand. I also demand a judicial 
inquiry. But he said something which has just 
no basis or does not appear to be logical that 
the hijackers had no connection with any 
particular political party. It is not out of 
anybody's imagination that the newspapers 
have published that they were demanding the 
release of Mrs. Indira Gandhi. And not only 
that they were saying: '-please inform Mrs. 
Moahsin Kidwai, the President of the 
Congress (I) in U.P. that we have done our 
work." 

Mr. Deputy Chairman, I am only replying 
to it. I am not joining the issue. I am only 
telling the thing in its logical sequence. Sir, 
one of the hijackers was a very active member 
of Mr. Sanjay Gandhi's group. He was 

SHRI KALYAN ROY: No more checking. 
(Interruptions) We do not want it. We are not 
those who want it. 
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[Shri G. C. Bhattacharya] also very much 
active in the Amethi camp which was held 
before the election took place there for which 
Mr. Sanjay Gandhi had stood. And now it is 
all political. It is all a whitewash that they 
condemn it. Who can forget that they were 
intimately connected with Mr. Sanjay Gandhi, 
son of Mrs. Indira Gandhi. They cannot state 
like this. I am only demanding that the 
Government should immediately conduct an 
enquiry into the matter and come to the House 
with a statement fixing responsibility on these 
persons so that democracy in this country can 
be saved and this country can be saved from 
the facist dictatorship again. 

REFERENCE TO STAYING OF MEM-
BERS IN THE  LOBBY IN    THE NIGHT 

 

 

Regarding Business of the HoUse 

SHRI DEVENDRA NATH DWIVEDI 
(Uttar Pradesh): I am on a point of order with 
the permission 01 the Chair. 


